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Sikkim High Court

Case No: Writ Petition (PIL) No. 01 Of 2024

Mani Kumar Subba APPELLANT
Vs

State Of Sikkim & Ors. RESPONDENT

Date of Decision: Sept. 10, 2024

Hon'ble Judges: Biswanath Somadder, CJ; Meenakshi Madan Rai, J

Bench: Division Bench

Advocate: Yam Kumar Subba, Basava Prabhu S. Patil, Zangpo Sherpa, Sujan Sunwar, Girmey
Bhutia, Sudhir Prasad, Sangita Pradhan, Natasha Pradhan

Judgement

Biswanath Somadder, CJ

After hearing the learned Advocates on behalf of the parties, it appears that the
petitioner has not been able to effect service upon the private respondent no.4,
namely, M/s Athena Projects Private Ltd., till date. Since we had specifically directed the
learned Advocate-on-Record to ensure effective service of notice upon the said private
respondent no. 4 together with a copy of the writ petition in our order dated 06th
August, 2024, we extend the time till the next date to enable the petitioner’s learned
Advocate-on-Record to effect service upon the private respondent no.4.

On the prayer of the learned Deputy Solicitor General of India, let the
affidavit-in-opposition on behalf of her clients, namely, the respondent nos. 9, 10 and
11, be filed on or before the next date.

Let this matter appear for further consideration on Tuesday, 29th October, 2024.

In the meanwhile, the petitioner is at liberty to file his affidavit(s)-in-reply to the
affidavit(s)-in-opposition which is/are already on record.
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